HARYANA VIDHAN SABHA

LIST OF BUSINESS FOR THE MEETING OF THE HARYANA VIDHAN SABHA TO BE HELD
IN THE HALL OF THE HARYANA VIDHAN SABHA, VIDHAN BHAWAN, CHANDIGARH, ON
TUESDAY, THE 27™ DECEMBER, 2022 AT 11.00 A.M.

L

IL.

QUESTIONS.

Questions entered in the separate list to be asked and answers given.

CALLING ATTENTION NOTICE

(i) Calling Attention Notice No. 17
notice given by Smt. Kiran Choudhry, MLA

Calling Attention Notice No. 28

notice given by Shri Balraj Kundu, MLA,

clubbed with Admitted Calling Attention Notice No.17.

Short Duration Discussion Notice No. 2.

notice given by:-

1. Shri Bharat Bhushan Batra, MLA
2. Shri Varun Chaudhary, MLA
3. Shri Aftab Ahmed, MLA

regarding recruitment through Haryana Kaushal
Rozgar Nigam in the State.

The Hon’ble Member may also ask a question at
the time of discussion on the Calling Attention
Notice No. 17.

The Hon’ble Members may also ask a question at
the time of discussion on the Calling Attention
Notice No. 17.

converted into Calling Attention Notice No. 42 and
clubbed with Admitted Calling Attention Notice
No. 17

(ii) Calling Attention Notice No. 20
notice given by:-

1. Shri Bharat Bhushan Batra, MLA,
2. Shri Varun Chaudhary, MLA
3. Shri Subhash Deshwal, MLA

Calling Attention Notice No. 22

notice given by Shri Jagbir Singh Malik, MLA,
clubbed with Admitted Calling Attention Notice
No.20.

Calling Attention Notice No. 32

notice given by Shri Neeraj Sharma, MLA, clubbed

with Admitted Calling Attention Notice No.20.

I11.

regarding wrong data collected by the Government
in formation of new property ID.

The Hon’ble Member may also ask a question at
the time of discussion on the Calling Attention
Notice No. 20.

The Hon’ble Member may also ask a question at
the time of discussion on the Calling Attention
Notice No. 20.

PRESENTATION OF SUPPLEMENTARY ESTIMATES (SECOND INSTALMENT) FOR

THE YEAR 2022-2023 AND THE REPORT OF THE ESTIMATES COMMITTEE

THEREON THROUGH NEVA PORTAL.
) THE FINANCE MINISTER

(ii) THE CHAIRPERSON,
ESTIMATES COMMITTEE

to present the Supplementary Estimates (Second
Instalment) 2022-2023.
to present the Report of the Committee on Estimates
on the Supplementary Estimates (Second
Instalment) 2022-2023.




IV. SUPPLEMENTARY ESTIMATES (SECOND INSTALMENT) 2022-2023 (THROUGH NEVA

PORTAL).

1.
2.

Demand
No. 1

Demand
No. 2

Demand
No. 3

Demand
No. 5

Demand
No. 10

Demand
No. 11

Demand
No. 12

Discussion on the Estimates of expenditure charged on the revenue of the State.
Discussion and Voting on the Demands for Supplementary Grants.

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

to move that a supplementary sum not exceeding
%13,20,000/- for Revenue expenditure be granted to the
Governor to defray charges that will come in the course
of payment for the year ending 31* March, 2023 in
respect of Demand No. 1-Vidhan Sabha.

to move that a supplementary sum not exceeding
%10,00,000/- for Revenue expenditure be granted to the
Governor to defray charges that will come in the course
of payment for the year ending 31% March, 2023 in
respect of Demand No. 2-Governor_and Council of
Ministers.

to move that a supplementary sum not exceeding
323,50,000/- for Revenue expenditure  and
%1,00,00,000/- for Capital expenditure be granted to the
Governor to defray charges that will come in the course
of payment for the year ending 31*' March, 2023 in
respect of Demand No. 3-General
Administration/Elections.

to move that a supplementary sum not exceeding
3,00,000/- for Revenue expenditure be granted to the
Governor to defray charges that will come in the course
of payment for the year ending 31% March, 2023 in
respect of Demand No. 5- Home/Prisons/Home Guard
and Civil Defence/ Administration of Justice (High
Court/Prosecution/AGOT/Legal Services

Authority).

to move that a supplementary sum not exceeding
%68,07,00,000/- for Revenue expenditure and
%8,09,60,000/- for Capital expenditure be granted to the
Governor to defray charges that will come in the course
of payment for the year ending 31%' March, 2023 in
respect of Demand No. 10- Mines and Geology
/Agriculture/ Horticulture/Animal Husbandry and
Dairy Development/Fisheries/ Forest & Wildlife/
Ecology and Environment.

to move that a supplementary sum not exceeding
32,00,000/- for Revenue expenditure be granted to the
Governor to defray charges that will come in the course
of payment for the year ending 31% March, 2023 in
respect of Demand No. 11-Food and Supplies/ Co-

operation.

to move that a supplementary sum not exceeding
%345,01,00,000/- for Revenue expenditure and
%30,00,00,000/- for Capital expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31% March, 2023
in respect of Demand No. 12-Education
(Higher/Secondary/Elementary)/Technical
Education/ Women and Child Development.
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Demand
No. 13

Demand
No.14

Demand
No. 15

Demand
No. 16

Demand
No. 17

Demand
No. 18

Demand
No. 19

Demand
No. 20

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

to move that a supplementary sum not exceeding
3,00,000/- for Revenue expenditure be granted to the
Governor to defray charges that will come in the course
of payment for the year ending 31* March, 2023 in
respect of Demand No. 13-Sports and Youth Welfare/
Art and Culture/Tourism.

to move that a supplementary sum not exceeding
1,00,000/- for Revenue expenditure be granted to the
Governor to defray charges that will come in the course
of payment for the year ending 31% March, 2023 in
respect of Demand No. 14-Health/ DMER/AYUSH/
ESI/FDA.

to move that a supplementary sum not exceeding
%3,00,000/- for Revenue expenditure be granted to the
Governor to defray charges that will come in the course
of payment for the year ending 31% March, 2023 in
respect of Demand No. 15- Labour/Employment/Skill
Development & Industrial Training.

to move that a supplementary sum not exceeding
%3,00,000/- for Revenue expenditure be granted to the
Governor to defray charges that will come in the course
of payment for the year ending 31* March, 2023 in
respect of Demand No. 16-Welfare of SCs & BCs/
Social Justice & Empowerment/Welfare of Ex-
Servicemen.

to move that a supplementary sum not exceeding
3208,69,00,000/- for Revenue expenditure and
%350,00,00,000/- for Capital expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31% March, 2023
in respect of Demand No. 17- Buildings and Roads/
Transport/ Civil Aviation.

to move that a supplementary sum not exceeding
%1,00,000/- for Revenue  expenditure  and
%148,00,00,000/- for Capital expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31%' March, 2023
in respect of Demand No. 18- Information and
Publicity, Electronics & Information Technology,
Printing & Stationery.

to move that a supplementary sum not exceeding
%130,01,00,000/- for Revenue expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31 March, 2023
in respect of Demand No. 19-Irrigation/Industries &
Commerce/ MSME/Supplies & Disposal/Power and
Renewable Energy/Science & Technology.

to move that a supplementary sum not exceeding
%100,07,00,000/- for Revenue expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31 March, 2023
in respect of Demand No. 20-Urban Development
(Town & Country Planning/ Urban Estates)/
Local Government (ULB & Fire Services)/ Rural &
Community Development (Rural Development/
Development & Panchayats)/ Public Health

Engineering.
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V.

LEGISLATIVE BUSINESS.

(Bills for consideration and passing)

The Haryana Shree Mata
Bhimeshwari Devi Mandir
(Ashram), Beri Shrine Bill,
2022

The Haryana Panchayati Raj
(Amendment) Bill, 2022

The Haryana Rural
Development (Amendment)
Bill, 2022

The Haryana Enterprises
Promotion (Amendment)
Bill, 2022

The Haryana Legislative
Assembly (Salary,
Allowances and Pension of
Members) Second
Amendment Bill, 2022

The Faridabad Metropolitan
Development Authority
(Amendment) Bill, 2022

The Gurugram Metropolitan
Development Authority
(Amendment) Bill, 2022

CHANDIGARH:
THE 26™ DECEMBER, 2022.

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

to move that the Haryana Shree Mata
Bhimeshwari Devi Mandir (Ashram), Beri
Shrine Bill be taken into consideration at once;

Also to move that the Bill be passed.

to move that the Haryana Panchayati Raj
(Amendment) Bill be taken into consideration at
once;

Also to move that the Bill be passed..

to move that the Haryana Rural Development
(Amendment) Bill be taken into consideration at
once;

Also to move that the Bill be passed.

to move that the Haryana Enterprises Promotion
(Amendment) Bill be taken into consideration at
once;

Also to move that the Bill be passed.

to move that the Haryana Legislative Assembly
(Salary, Allowances and Pension of Members)
Second Amendment Bill be taken into
consideration at once;

Also to move that the Bill be passed.

to move that the Faridabad Metropolitan
Development Authority (Amendment) Bill be
taken into consideration at once;

Also to move that the Bill be passed.

to move that the Gurugram Metropolitan
Development Authority (Amendment) Bill be
taken into consideration at once;

Also to move that the Bill be passed.

RAJENDER KUMAR NANDAL,
SECRETARY.
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